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Respondenté€

Union of India & Cthers....

Hon'ble Mr.Justice U.C,Srivastava,V.C.

Hon'’ble Mr.A.B. Gorthi,

Member (A)

(By Hon.!'r.Justice U.C.Srivastava,V.Ca

The epplicant was appointed as Gateman
orn 1.11.75 by LCivisional Railway !‘anager in the
N.E.Railway anc he was promotec¢ in the yesr 1977

as ratman in the Sceale of Rs.210-270/-. Thereafter

the applicant was promoted to the post of Shuntran in
the ye-r 1979 in the ssre pay scale of Rs.210-270/-
which has teen revised subksecuently as Rs.800-1150/-

w.e.f. 1.1.76., BEut accoréing to the aprlicant despite

the revisicn of the grade he has not been given the

bene fit of reviseé pay scale. In the year 1984 the

a-plicant was sent for trairirg at the Regional
Treiring School 'uzaffsrnagar for acdvence trairing of
Cabénman/Shuntirg Jar aar and after gualifying the
exarination helc on 17th October, 1984 the app’icent
by virtue of his seniority was promoted to the »ost
of Shurting Jaradar in #he pay scale of Rs.1200-1800/-
temporarily on officiatjng kasis in thé\Vacancy which
was formed on account of retirement ~f one person. The
promotion of the applicert was sukiect to the
corCition that the incumbents will be reverted as and

when perrarent posting orders are iscued against the
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asbove vacsncice, when seniorswill ke availakle for
posting. The applicant was allowed to continue on the
said post for srovt 4 years. The grievance of the

applicant is that he has been unnecesserily reverted

) OS> A Z
without assess] any reasor. Even though ro permane:
bee

posting orcer was issued in respect wof the*said:
vacancy which was held by the applicant, the junior

to the applicant was proroted to the post of Shunting

Jamacar aré is still holéirg his promotional rost.

2. The respondents rave resisted the clai@éf

the applicent and steted that as a local arrangment
the applicant was promoted anc his promotion wes purel
on ad-hoc bas's and he will be reverted as and when
senior man becomey availeble for the said posting.

Eut the prorotion order was passed ky the Junior

Of ficer who had no authority to grant such promotion:
the authority competent to grart such prorotior is

the senior scale officer i.e. Divisional Safety Office
It is st-ted that one more ‘ump was givegéo the

apolicant to the Jost of Shuntman Gr.I in the higher

.ay scele of R .95C0-1500/-. It appesrs that he had
passed the qualifying examinetion, and for 4 yesrs
he was tolereted. During this period other .ersons
who were qualified ir the exarination were promoted.
with the result the applicant kecame junior. The
responcents hate steted that the petitioner's prorotic
to the post of Shunting Jamadar(Rs.lZOO-lBO?/-) wovlc
a ownd to supersesecion of his seniors..

¢ .
3. In the Rejoinder affidavit the applicant
stated that a- the time of prorotion only the app’ice
ant and one Shri Rar Sehai were availéhe for romotior
as the persons senior to the a_.lic-nt were either
heldirg the post of shunting Jamadar and cother

equivelent gosts and ‘as such there was no supersessior
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of his seriors.
Acco:Cingly this application deserves to be

4.
30.11.90 is

allowed and the reversior order dated
quashed, ané respondents are ¢ivected to decide . the

matter taking into co-sideratior all the pless and

within 3 months from the

kenefits of the ap.li~ent
The applicant

date of conrunication of this judgment.
shall ke entitlec to file a representation kefore the

comgpetent authority within 15 days from today. »o oréer

‘ as to coste.

-
" -j‘v\a;«_»—ﬂ% ey, e
. Merter(A) ‘ Vice-Chairvan.

7th MNoveri - r,1991 .Lucknow.

(sph)
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Rarticulars to be examined . . Endorsement as to result of examimation
[ C&f\mfv~c;o\3—iélu\
1, Is the appeal competent ? '
g - - ’
2, 7 a) 1Is the application in the LD
prescribed form ¢ )
b) 1Is the application in paper : : '
book form ? N *7’“25
ﬁ* c) Have six complete sets of the ‘ 1
application been fiked 7 o~
- _._‘,.»-'/:" M\?V\/" ) .’\/C
N a) 1Is the appeai~in time.?
h) If not, by how many days it - ’
f is beyond time? <N

c) Has suffieient case for not
making the application in time,
been filed?

4, Has the document of authorisation/
Vakalatnama been filed 9

5; Is the application accompanied by ‘ . 7,«,%
B.D,/Postal Order for Rs,50/- s

6, Has the certified COpM/COpiBS ) N
1 of the order(s) against which the ' - >’{/
application is made been filed?

7. a) Have the copies of the ‘
hef documents/ relied upon by the
applicant_and mentioned in the \7/\25
4 application, been filed ? .

7&) Have the documents referred

' to in (a) above duly attested
by a Gazetted Officer and ‘ ,
numbered accordingly 9 R )

c) Are the documents referred
’ to in (a) above neatly typed
in double sapce ?
7&*"
B, Has the index .of documents been
filed and pageing done properly ?

5. Have the chronological details . . 7,L5$
of representation made and the
out come of such rcpresentation
been indicated in the application?

10, Is thc matter raised in the appli- : . 3
tation pending before any court of : 7
Law or any other Bench of Tribunal?




~)
« 3 2 H]
‘ - eebicgiars B e Examinsd - Endorsement as 0 resylt of examination
- eimesanld by B Examinad :

TS ke fprlacaty Jﬁ/C’Up.LlcatO ' g - ,S,{J-'S
SEAOSDIDE nosiug signed 9

AELLxiza C:ri?{ ST ihe applicatiop ’ )

- SN eRnYGI Ly Tl . ;L4v\
Vo Tdurcical Lith Lhe firiginal ¢
; (Dol Cuiign 7 ‘

SATILAY L Annoxgres

\ LSS PauCsiag —_—— 7 ‘ ,%M)(W Vs G

.‘ SPLORhO LttnLiations certified

» Jok- WL Or upoorted by an
RTTicavit oiiimming that they , . M- A
Ere trig 9 ;

17, ALt thy fucts gf the case
mentioroe 10 item o, 6 of the ‘ . C)‘)‘n A /Vé. L

* applicanion 7

~

a) Toreie. » . -
) Jdnder distiaes Noads ¢ ' : >Dbh :
C; “hNumbopoc c;nscctchly i o

/
4 <) Typed oar g JDlL

Zp2CC on ong _ o 7,~s
sidoe uf the ir ¢ '
8. Five the par;i/q;arz Jor incerim _
Aoaer praycd for Indigated with v '
rsasung ? - fJG

re, Whotner 211 cne remedics have . ‘ .
bucy exhous=ad, . .




EEE

- . Cem e e oy eyt
4-1(" : - ",\T' 1._;-- v it ‘.-« .’—-—o't.a.-?d-o-’--u;.&.-- S e s i v nded
~- oy Lo e . T R
L L " R I S VR v A2
~ . RER RY I
Cesde 'l O0x !1923 (H}
H . : oo
JCosail Siuz e 4 s o e o o o s @ wJJliCene
VC.’C‘:}US
T . YT A Al R [oINT T él""i’“'"‘
i L0 U4 ALl s Duall's ©o 8. o o o o » CYD=2ddluvd e
o o S > S s e
.
~
. . e e
31.No. s valulars Jages
- e e e e e ms mr mm e ww a4 et e e e e e e e w e e e e
‘f“ . . L&) L. .. h‘_. . 1 :‘\
1° Cwl Ox GplaCaiiva ceesse - o
2e WlGTUSY 2 U0l d
s o8 on =t mn .

Gy oo 1o ucnol veCer €eted

-Jooi:o‘JO [ XXX} 9 had 10

Je wlLEhsL NOL2
V"J.g‘.; O: ‘j—"oa-lo 'Libu Ua L;'u'r ddt 'ed
- - R
21.J.1;30 sses W -t
l&o «aduaCXUe Ny, 3 '

2L00CO,y 04 payslip Lur Lhe
~0dta ol Jguse,1390 eeee  13-1Y
Je J05tal Créci 1o, &2 MISARY

Jated Y112~ Jor . 50 £

Culy e coee
7~ e _ EarTe
Uy aaalatio_g ecsoe

wuclinod ¢ Laled,

aGvociis
1930 vodanscl Tor sue applicani

vegoitop M

:C:u‘-b



ey

QL
Ing

Q

p% RN

3570

g

QQ

MUIRISUAAYT

o T HCH'BL. O Wi 'L

CIICUIT B.u.l.[, LUCLNOS

C.is No. UNo & of 1950 (4,

. ive -
al Af‘m‘““"‘n oW
‘,L.\u.' . erech. 1,un 8o
Circut oo

Date of F'\;lz\g . .\_,A P gL ort -
Ppasc of Receipt )

paputy Begpret

Jooran Sinzh agef uvout 37 ycars
son of Ori Sarju 3iagi resiueat
ox village -DJutt Nagzar "isien,

.d\

Y,C,3argon, “istrict lJoada .

Versus

1., Caion of India th. ougu Hiulsicy

2, wivisicual ..ullua, .au_rer(l),

Nederw 500K LA S LUCNol
Jo wssi_tant {pCrating Tu.eiiuicuient

A Y - = . . * s > -
() 0G0l asl0k Larg, Lucknoy

= TIIBUNAL

’

L] FEE o1 BEEEICL I Y 4 LY r e - - B

ahd b Rk A AN e e Suv_-. [ ‘.’_9 :.-. ?;;u
. . i e Ce P . N [
abdoid AT csnmt 4 e i ata bl aa A 1;:})

LI T R -~ . - . .
1, Jurticulars of LL¢ ovder against which

tue applicatica is wade &

cul plerigadlt apglicatioa is beiug

Jatlatiien wdlea e LNils

N P A1 T e gy T . -~
Laguzned ocdes doiea 20.11,90 passed py an autuoc ity

sl weiaald of ogyusiite pacty no.2, cevee tiug

+
Lo

o o e-Csgoullnts/ogp-purtic

«rivazal agZaiast tae

Petitioner/apolica



= SV

od Jldaving

e 4 i
0 - [ Ye

apolicent/pititicucs It

sarnfur te Suudirtad, o Co.) Ux tul oruBi Jdgiia

as fuail XALC av.d

aape bt
AR S B Y

0,114,080 is uilog tuutxed L

w0 tus wpplicacioa,

D¢ oUsrisdictiova of whie aolbuaal @
Tty O T & . ~ BRI T, Lty T
408 G2LACAN T LELLT T8 v L tue sugjact
ey aoGinst L wLiCh ue tauis rcuicssal

watter of lue order g
isg withia tuc guodistictioad uvd tat Joiblucd, as t.e

Lu bl €€ 00GCs Ga «CVea5Li0u LE1LE 30,111,200 aas

vl ugplituue is posted

Delu passid i Luclkno. cal
at uoula w, h..,-tation,

Jo sdwitciion
Tue Gpplicailt «diltuss weCliwdls tuwnt tae

ajolicalion is wituin t.e liditotiou Jeriovd

Jreserived ia Jeetion 21 of tat wugiivisecative

2 Tribunal et 1983,

L, 'acis oi the cast¢
> sue priel f4Cls 0L LnC Cuce e & as under 3
Sa

ract laitiall, tut gpplic.wi/ociilion
Yas appoiated as Cattwen w,c,. 0 1,111,725 9 tace
s WAE J0sess at

Divisional .ailway Tiac o

aaslaas e wailuay Stacica,
e N R P - .

(li’ .u.&f vl uﬂ-‘;l;ant LJS ‘Jer.l.OA'Lx'ea hls
uties wonestly and eiricieaily &nd e ugs JLoMovea
in tie jyear 1977 as Jatecn ia Laf wcale of Tie 210-270

aad gousted ot Nauaszend eiaiioa.

it
iii Yoat i oLae _Caufiﬂc L all ayy;iCCul

~
e
-~ -



-

e

-G
was transrieccscd to Gouaaa Statioa w.e.i. 17,11.78,
( (iv) suat tleregiter tlLe apnliceat/
JC ditioncr uas groroteud (o tue post of Sauittuan
in the year 1979 in tue s,.u€ pay sCale oL lie 210270
wuich has beea revised subseguently as 800-1159
w,e,f, 1,1,85, It way be pointc. out Lerz iaat
taroughk tue petitioneor was gllowed 1o zet tho
revised scecle ol 3, 800-1130 v,e¢,f. 1,1.35 but
actually uc ugs not been g il sulary ia the revised

scaleg,

(v) That ia tac year 198% the agplicant/
Jetiliouer vus sent Jor twvaiaiag at tuc evicaal
irainiag Scihool .wmzaifarnusar for wivance training
0l Cabeawsn/suunting Jaataar ant Jlicr gaalifying
tu€ euamianation ield on 17,10,3% loo tlc purposes
of prorotion, beias thc vesiocr sost S.uatwuan the
aj)plicant/petiticaer vas durosoibl to tine post of
Shuuti.g Jlawadar iu tie pay, scale of 7, 1200~1800
tc.go~rall, on ofiiciaving husis ia tie vacancies oa
attuount os vetircutnt ¢l ond ori .luw Wehari aud
otuer cusdality, viue ordcr dated 21,3,30. . pecusal
0< ilue osulr would sevoul (et tac pro~olioi of
the applicant was csuuject to 12 eonditio. tuat tLe
incuwvents will be reverica as ga? ..ica Jerwgaent
pusting orucrs a. e iszucd wu binoel (Lc above vacaiitiesg,
Cata Stnioy will bZ avaliable fox csoctliug, O copy
of Tht Jiow0iivd oolcs daich 2l evu is wtiug Tilea

Pl il il 88 Atuvenda T 00,2 tu iiis agplicriion,

i
- e e S .- ———

PR e e ) L o .
(Vi) ool il wa, be subwitied iuat siace

twl sgplicaat L L. Jiaiosr woost Tualified Siaot o



Yoz €

P
LV ¥

~U.,

it i1l B owu po0e0ibilil, Juir posiing od cuuly

sED ol SCTscn oo JUovided ia ihe prowciicon o8 Qua,

it ca, vo Tuciler staceld Lersc

vily, Llal

-~

tuge tnodg” (Lt geplicgnt Las Jwoosptcd la the scale

of 5, 1200-138900, n& is gouidas salary ouly in Llhe

sCalT 0. Ly 730~500. TuLe _Lavelip ilssec’ o tue

"o

icgnt ia 1le moatl of

[

ap2l waust 2900 is cvilcat
tuwt Lwl dfgliCQJt‘gcttiﬂu Tis00y puye o~ ghiotocopy

Ll d

N tvill us WINL_ Gl 10,3

~ . - 3 - L : PR,
O4 D24y slipy is u ik, “wlal”

L0 wiis ageplicolion, LS
at wls sulery ia
toula in

S Aoy .
vl a0 lu sC 2l

YL T . +
Ml Ty aad Yastl, ac <

Nowvels ™y tue muiles
cilurcymea Unicn bul dazicgl J° tevl

for Lo, 7eni ol salui, fu .t

a, olic al vas Loves (e,

[ PRI S . . P .
\VILl1l, ~dac Lo .., g€ savasiiie” al tue

<
TS . ' e . : '
S .-LL“LJt A tst‘ﬁ l"‘d wadid  dal Cann
Brivs ®Es 2.l os€uiCl to

Bil ;‘egr";ea’tation, N

3
e
—
gw
[N
-
%
C
“
o>

vaes e wa@ il as Lven lng acwitry

«tase ue Lo i laLice Ittoativn as
L]C s y P . S . ! i ~
adedladials vt Lota prregadice Jut to

- J}-OJ C<s :niOH.

e L 3 R €
RIS [~ H IS R H
- TR PV I VRS FRFE L I

(Y oL - - o
VR, endr Lo e staied Dese thatl ine

o T N . . . Ll 0
R SR R4 e Qo
& ~ ~ dl-l&l-d-()-& LJ caal '\-"‘_"la lu;.\i kit

U

+ oy g -+ .
LAl 30 ﬂ*ULLULLUlgu.‘, _‘JOS Loy o "'\lJ e

. i ol -7 2t it - .
teb POy Uewnull o adal ace sEd)l Lol Sia
' o

falets vd COrrespod: ques

1.l

L20-vved latilroon

AT ey A PR )
~LUlauca L..t Liva &



— -
r? b n : . . N —~ o: 3 e oy
Ned oo v b/ wbe A Lo bk B S T ¥ S I O AP SV O T A DU
[ L4 --1 R - ., . . Lt - e
da - b & Ul.-.l.-,a [ ¥ N S O L IR " TV P VIFUTLNIY >R s (1
. - ~ 1S * L . had
“Uwad “uiloa iislL,
L2t ‘v L3S “ - cw b . e
“nip wad e T S PN tdla Loo -louiia

T e " .- LI . . 2 T : ~ -
wier taet Lae WPl e el L0l Liw Sy vesc G phe-

ST} PP e [ L thale . T e an

e b, Ll ey il i B allr vaa Ud wrd o o T Yes LAONY

Y e - L S - R S

waS el W Cod us80d Wy, viiee VU T hee o baad il Ye
- A N

o 20Ul Al aU4s » -ll\-.t. N R *»13\ Li540d8 o

[ » -~ e . e . »

Vi, 2CCLuL Y wul (p/liflan was pro.opted
Lo b pone 0 SLdD biag Wl ildur aLtCl sralisgyiag
Cul Cig adiiiou LEld uwa 17,20,3% Jar ilo purposes

0+ piuoilon Lo {ul poot oa Shaaliag Juador,
PR s - ) _ S
(_LJ_' L CClu v o, - “‘:‘_-‘L.-..Puul]‘ e tl; C..;.;Ote&.

¢ ) Y e YL, - TN v ... .
548 Seiry 0 Sesdcs wuct Slantuamn

¢

<.

0il vitaCiatin~ 3z

t

«

T o2 .

WAL LLC cefitdoa tuot Lo wilY Ye xovaieted as anu

. =

DI . .- “ L] T e - H P 3 -
Wl PNl gOostleg DIGSTS LTC Lssuill Lgolast

L LI
e e ue -

Caal AUCVE VECAACIUs 0l 87008 wod

availatl< .os posting,

L 0 \ Al . . LI . " -~ . *
(J.li, WwlCLuusT 3...C08 gano u_‘)_‘il - 3

” ~ S ~
e ad W CLN S

seulor mos ! slLimtwria, Lo erllitiom .couvidca Ig the

SL0.CUlou ouity is icdaul-ul,
- A -~ - “ PO v .
(ivy Zocruce (L. vder ol revession Los
DECU Pass€l us d pdidisuwiliv Sue L0 re risiutadioan
0L pdy e 00 saliiy, a lat gococioanl scule

M P P B s
L Db s Lut Cwglroy i

]
. [FS S TP S S * K Y A *
(\’/ UL("_{ S R T Ve E’.‘JL)I __c{:”:L ‘m.‘_} .‘_L;:‘“; O

O

w2 SCCoive e sulary Lo e Jost, vllcw. Le Lolds,



@%g\

g)u.*’tj- Cs 4 C Vt.&”!\. j.a.fac ‘tLA\v

. L RO . Lt
',’,_, ovlduwal T.0 SC01i00 0L Tae UJ0s4cC
. ] -'cn . 2 :‘ J-

et e 4L yah.,’

slvasions o0l e 18 gad

rolafide (nd Lraacoy s
O ol lic cuasiitutic. ol iuflia.
(vii) Zccause .o ovlcr of reversioa
as N0l wllu posst” by LiC —actent gaiaosity
4 T . . .
\Wiii, Sccauwst thie persous Jaaicyr w
tue opglicnnt are still Ls de.3ing as sLduilag

v dcglar,

O, wtiuils ¢l reucdy exhausisa 3§
sue applicunt fu.taer Gacloves that he
reveotea wuen 4is warter Las aritated by

aad bheecu
tae erployees Tniocuw auf wuoae iJ.?O ~+suvision
cr —a%i., reproseacation oo agptal azaiust tae
orcés of reveision, wwe w passec byt T Rt
a*ihnﬂﬁ.
7o 448 wailor 1s wot pocviously 7iizs or pendiag

id any oiu . court
fa;txuf ceclares thot ne

ke applicat

evigur 1y £ilcd oy agrlic-~tion, woit
sult regorTiog tiv .attos ia respect

setitioa or
oL tlds agolic~tion Lus Uctea -ufT Loloss any
Court or auy oluis gueiocil, oo cd, otudes boaca
oi the Lodvunul wos auy suCud a.3lic=tion, uwrit
Widlo ¢ aay of thuea,

2etiticu or suii is _culiug

Se «tlict Scugut
= viel of e ficts an® mrounds in Jdarg
b aad 5 oi this ~pplliention tie ajdplicant pigys Jox
iollowing relicis



.ﬂl7l-‘
Yribunal gy

A

4, Tuat this .on'ule

DoxXure ho,l

plcased to very ~Zraciously scot
as Jdpnox

order daied 30,11.80 cowtaiucc
be gentiaue oa the

and applicant may be ceesed to
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o akalatnama &
41 the High Court of Judlcature at Allahabad

I SITTING AT

/? agl o 3 SE KN S ‘\ q,;{ L\

VERSUS
i Uunaaw 2L Qudia an & oyl
i J

& A No. of 1940 ( L)

?n

; . , , \ .
. / | we the undersigned do hereby nominate and appoint Shri v"s tYA \/) L uf/\
I ‘

and Shri_____ A8, \Nalwadia Mnars, balloatl k»dw:&:'

) Advocate, to

be counsel in the above matter, and for me | us and on my ! our behalf to appear, plead, act
and answer in the above Court or any Appellate Court or any Court to which the business
Is transferred in the above matter, andto c<ign and file petitions, statements, accounts,
exhibits, compromises or other documents whatsoever, in connection with the said matter
arisiﬁb there from, and also to apply for and receive all documents or copies of dccuments,
depositions, etc, etc, and to apply forissue of summons and other writs or subpoena and
to apply for and get issued any arrest, attachment or other execution, warrant or crder and
toﬁvduct any proceeding that may arise thereout and to apply for and receive payment

any or all sums or submit the above matter to arbitration.

|

N Provided, hcwever, that. if any part of the Advocate’s fee remains unpaid before
the first hearing of the case er if any hearing of the case be fixed beyond the limits of the
town;[l then, and in such an event my | our said advccate shall not be bound to appear
beforé'?ﬁe court and if my[our szid advccate dcth erpear in the szid case he shall be entitied to
an outstation fee and other expenses of travelling, lodging, etc Provided ALSO that if the
case be dismissed by default, or if it be proceeded ex parte, the ssid advocate!s) shall not be
held responsible for the same. And all whatever my | our said advocate(s) shall lawfully do,
!/ do here by agree to and shall in future ratify and confirm.

ACCEPTED :

W\,‘/’ Signature of Client Trmprrrrmmivyrrrses e ssasess
T f;/\zml <

Advocate” ., crerrerreanranaarenses enines coruns

2' --un;plununnunc --------- 5....Advocate A eBeIs N PEN AN AN RN RO NN INRIININNIERIRSNOPIEN DY
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Ocste .0« 408 of 1940 (L)

voorun ouingh eees applicant

Versus

Union of India and

otaers ess COp_osite

Purties. ‘

™y

COD-L‘J.‘__J.L .ﬂ.;-"-"li.hl..ﬁ-.a.. J:‘Q J'.T;J.E ;U)L';.AI JA-&‘]:;J-L-I/
PRAaAS00. 3Y Gl oLty Pt oo

-y g vy

I, < K N d hAa ko-t
34 years, son of (- 0 BLJK/CO«KC%(

working as S Dyt -‘c}')"’f“a“w‘ﬁ? in the cofri

ajec ztout

Divisional Hallwey llzijer, [orth Loster.. uoilee
Lucinov, do nereby solewlly oaffirnm zal st i

48 undcere-~

1. T othie deponent is postes zs Ly Dol

in the officc of Divisioncl .inilwwy Voneger,

cooal

luc.uiow and he is Tu'ly conversent visl

the foess

ol tiie cuse deposed to lLierewndor, e li.s been

attliorised by the opsosite purties .jo. 1 to 2 to

file the f.stant afifidavit wnu to o necessury

prdirvi in tie case. The Zeponent lins rewd ond

veeel ‘
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underciocd the contents of the sovlicition/

petition filed by the petitioier and is renlying
to tiem on bchalf ond under e instructioas

of tiae suld o, .osite parties .jo. 1 to 3e

2e £t before giving parowise replies to
the averneils made in the petizion, the descaent

crzves levve of thie Jon'ble pivunil So sbe

certain becli round foebs vhien wre netericl ond
W | ore necess:ry e widerst:ing tie issue in

dispute ia its proser perspective znd for

rf reaching thé correct decision in the ccse os
under.
3 et tne petitioner 1is o0 .ointed as
Gateman in the grade and scale of 75, 196 - 232
on 11.11.1975 by the Assistant Opcrating

. ‘ auperintencent Lucxnow, the opposite rt 19, 3.

L, that pay scale of the Gotoro: (196~-237)

vas revised to ke 200-250 with efreoes fron

Y
bed

)y ‘ 1.1.1973 retrospectively by R ilver o-rdls

ey

order issued in the year 1976.

5. fhat vide order dated 15/21-7-1977,

the petitioner ves transferred on the sorie wost

of Gatenw in the samc jrode and scolu, thieh
«us been revised to L. 200-250 by thot tiie, to
vevebainge
—
5 Jroocn 18411.1978, the ebitioncr vns
\ Sranslearec o0 renda ws Yolitsne: in the sune

. }‘J:ﬂ"”.?’ ) Teer e

q";?ﬂ” oA

Y
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grade and scale of M, 200-250 in accordonce with

the adiinistrutive exigaicies.

7o Thet the petitioner was promoted from
| , Pointsman ( i. 200-250) to the next hisher post

of shuntrnen in the grade zad scale of E:. 210-270
,l and wes posted at Gonda vide Office Créoer doted
4,10.1980,

“ 8. It the pay scale of fs. 210-270 for the
A p0st of 3huntmag:c:s revised to B. 800-1150 with
efi'ect from 1.1.1986 in accordunce vwiish the
decision taken on the report of IVth Poy

Corrrission.

i 9. That on 21.3,1986 the setitioncr was
- purportedly given adhoc/officiating n»romotion

by Acsistant Operatin; cuzerintendent, the

xJ

opposice »urty no, 3 as Jhuntin: Janedar in the

sride and scale of L. 330-480., It voule be

by relevunt to point out here thui tlc szig

) G
and scale of Shuntin: Joncdor hos been revised

from f:e 330-480 to I:v 1200 « 10200 nov.

10, That the said order, passed by ih
op.osiic purty no. 3 doted 21.3.1¢36, s .ascod

i by misiteke and wes incorrccs. i Coh o Lie ord

vas nassed by the oprosidte ».riy no. 3 tentativelr

o neect the aduinistr.tive cxi-encics to w1 She
-

vacaat ost of Lhaunting: Jixindor 28 ro cic vas

availubie there, in the nature of locnl arranserent.

b ! ~ Lo, .o.ooh‘

gy R T,

gate
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Thet is vy it vas stiteld in the order dated

ddii. L

->e
L L]
Lol

£

21.3.1986 itselif thi.t the arrengement vas purely
a te.vor.ry arranjement wid the irncuwabent will
be reverted ns and vhen permcnent nosting orders
arc issued against the above vacancies, vhen
senior men become availcble for the said posting.
It wvas also specifically stated in the orcer

* that the person bein; ziven adioc 2ad time zZof

promotion would heve no claim of senicrity or

»> permencnt absorption as Shwnting Jonader.

;r 11. Thet tkhe petitioner could not be given
" ' the scid orowotion in luw and the locul/stop gop
crrencenient could confer no rizitt on tie
pevitioner for contirwance of ¢ie s:id
f viich would have becn ¢ ~inst -oc lov, sules
end resulotiens.  Gone ol the reasons wilcl
Lo reke the scid proooticn or 108 centiuince

untennble cre beln: given os widers-

»
n ‘
i *
A i ke i B LI 4 -
(a) o sebitioner is tuc Judcer i
* et L R t . [ TP S - - WY
’ ' t&le SCA}»lOI‘l u:j .._ls o (.: LB EL s i Ll e U .,-.C
¥

" seniority Iist dted 1.5.196% issues for
his subtstantive crire ol Shantiin,hiis

.

' neme fovnd sloce of sericd e 31

woodn, bre revicod senloricr Zict issued

on 1.5.156%7 after teking intc wcccount

subse: vent promoticns etc, tiie petiltioner!'s

nase finds place b serdial to. 11 It

is suiLuicted that his seaiors {rou

serici 0. 1 to 10 hive not Tewn promotelddd

Shunlerg, Jmedar:

q In tie circuustunees, the petitvio.aer's

‘\ W
N
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sronieclon o thi puce ol shmnting
o mednr (1200-180C) veuld ~rmount to

SWwy. rsuseion oS his so.dors i) inst

Loar ik wdtoub iy rayaic or ro .son.

(o) Lie pest of Shunting Camadir (1200-1802)
is o post 2 ludiers wbove tie nost of Shwitnan

ar 11 (800-1130) o: videl tihc petitioner

' A~ hos been §iven prozotion and aus bewn working.
svet 1f o porson 1e sulected to be promoted

* frow the post of Snwmtnen Gr II (800-1150),

, it will be wi tiie Dost of Chuitman 3r I in
-

s the hiler grode cag,senlo <f 3, 950-1500

oitay. Ofcourse, thic setisicher has net boen

sicd

P

Cled even bt the sromwbic: 53 the lower

('\

zr..se of Limwrcdag ocaador,.

y

(c) The s id prezcsion urler Inted 21.3,19_86
4 (at1caure 0. 2 o0 applicaciomg) 1tsclf is
vicacut ,jur...“_lculu ¢ O tac wuchoerity of 1ove
o e assistont Cm,r\,., 1g supcerintonlent was
HOU compoteat ve ke prerocion of Saunthon,
> nicn s oo Sluse IV poss, to the post of
pigoer scenle of ghuacio: Jrmnior viiich is o
Cl;.vss 1il Post. The auth:rity competent to
: Jrint such cro.ction is ho Leador se.le
0 icer i.ce Diviciowl pufety O0fficer and
not tic up.isice porty no. 3. In thot vicw
of the uuttir, the said order is void ob
indtio tnd ds o aullity in Xovr ~ad was
pasces .7 Law oisueriag opposite norty e 3

Ly mist kK¢, inepired s.llly to meet out

the loc.d ciijwieics. The seue connot,
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Ly CllS Gy,

the pctiticacr.

(3)

>
K

1 urder of scalceribty

wvel tiw wdioe pronwiions o

vllLy. bince tiere nre

=

Aeny suldlors tuic smiteble porcuns aviil i,

Li-e peBdiloner eoull sl o

oVer 1l cbove Soleri.

M
o
-
o
(9]
«r
S
by
b
{
H

12, Thet necorudi. oo roct
cuare eflceodve from 1.0.82 vice wdl o7 6 sote

0. PC III/BO/UPG/19 &.ted 28

shuntmea Gr I2 (950~1500, .ii shuncda o ool
(120C=1800) crc seleeiilon pousis.  Jho sesicionorte

SuLS .. tlve post, grilu s osclde is vily L. C00=1150
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appeur in the exauinution and opted out. In the
circucstances, the petitioner cun raise no-
grievince aguinst the iupujsned order widich direccts
hin to continue co vorx on his substuntive post
Gr 2t
of s.-ihun“‘cmanﬂ in the lower ir.de (800-1150) to
vhich oniy he is cualiiied, The Jeponent is
ziving hereunder tlie date of the notificutions
for sclection held for tie post of .‘Shuntman/_é’r-i
(950-1500) und their results 'vis—c;-vis the

petitioner as unders:-

(a) .io. E/11/25%/shuntucn/87 dated
23.6.87. The pecitioner appcared and
failed.

(v) 0. B/11/25%/bunonan/88 duated
9.12.1488., Tie petitio.ier was called but
the scvlection srocecdings were cancelled

on )+. 5. 1989 .

(c) ilo. E/11/25%%/aituntran/87 dated
20.7.1989. The petitioier appeirred in

the selection and fu.led.

(4) Yo. B/11/254/shuntmwil/87 dated
10.8.1990. The petitioner did not appear

1a tae cxuuaination though he was called,

14, That the petitioner approached the Union
wlso and the cusc of tue petitioner was taken up
by tiie Union. an indepth study of the petitionerts
case vwas nade by the ansvwering opposite partiess

During the process tize misteke of gronting idm

N \
ST HeA GO ST, ceees8

e % T

T FAR
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stop 3ep/odnoc promotion as Shunting Jamadar was
d-iscov.red. Ihe petitioner was therecafter placed
| baeck to ais subst.ntive grade and scale of
Ise 800-1150, as bhuntm;nﬂ' ﬁoweVCr, as the
petitioner had uctually worked on post of higher
responsibility, tlough by mistake, ke has also
~ been grinted officiating allovance of the post Sk -

Wam | Gr. -
in the next grude wnd scele of ks, 950~1500 vide

n
> iupugned office order dated 30411.1990
(annexure ifo. 1 to the petition). ' The payuent of
. 4 difference wmount woulid nave been made to ninm
' r

but the eénswering oppositc p.rcies have been
constreined to do so becuus: oiie ecatire order
itself hes been stuycd by the ..on'ble Iribunal

vide its expcrte order deted 14+.12.1990,
Padawlson RuPLIES

15. That tac contents of paras 1, 2 and 3
x of tie applic.tion need not be replied through
i this affidavit. It is, however, cubmitted that

) no vulid cuuse of uction aas arisen to the

petitiouier und the petition itsclf is misconceived,

b basea on incorrect wnd twisted focts and materiel
conceulment, hence liuble to be iismisscd by the
Hon'ble Ifribuncl witi cost to the answvering

opposite p.rties.

164 Thaet the contents of para 4% (i) of the
applic. tion arc denicd as incorrect. The

' petitioner vas appointed as Gateman (196-232)
on 11.11.1975 by opposite party no. 3 and not

0y Opposite p.riy no. 2 as alleged.

!
\
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17, et the coutents of pure 4 (ii) of

tie petition «rc¢ deniced as incorrect. The
petitioner vas nerely trunsferred to the same
gruce wnd scole of Gebeaawr (200-250) vice office
ordcr d;tedﬂlg.7.1977, o true copy of vhich is

2\
ALIETUTC 10e 4D eiiclossd hercuiti. o8 anieiurce Jo. 4. The

Y wlliegetion that Lie wes pronoted to thie post of
‘ Gatenmun in the grude .nd scale of s, 210-270 is
incorrect and denied. fhe real fuets in this
rez.rd have ¢lreciy been statdﬁ in tiie forczoing

purcgruphs,

18. That in reply to pore 4(iii) of the
petition, it is subnicicc thut(tnc Letitioner
) was trinsferrcl to Joads ws Poiacs:c.a (200-250)
| viie office order dabod 10.,11.1$78 in tae

canc scusoli.

X 19. Thet the conten.s of paru % (iv) of the

Lok

petitiovn zre not cduitted us stoted. The
peticivaer vas prouoted from the post of Pointsmon
» » Greils
(20C~250) to tue post of Lhntmen (210-270) wad
postcd ot Gonda vide oflicc order dated 4,10,1980
end not in 1979 s cllosed by nim. Only this
‘ tmach is ednitted thet the puy sccle of of
» fse 210-270 vas revis.d to e 800-1150 with effect
frori 1.1.1986. .uccoridiii:ly his pay lheas been

charzed in the s:id srede of 5. 800-1150,

: 20. That in reply to pur . &(v) of lLhe
) peticion, it is subrdited tiint the cticioner

wes crroneously iven cd.oc/stop zap srocotion

AN
S

T L'"h?!;r‘:i' PR ¢~o1o

- e EE

-9
LS ohwating § sacr viie order duted 21.3.1986
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on loczl arrwngement which has now been

[ 1)
(13
-—
(@)
.
(L)

correcteds The rcul ficts in this regord
nuve elrecay been stuted in tie forezoing
p.rugrephs. as submitied in the foregoing
p«ragraphs, posct of cshunting Jonmedar is the
selection post 2 luadders vheud tiian the post
Gt -

of ohuntmuen, which the petitioner wcs holding
o 21.3.1986. 7the 3 srudes arc being det.iled

&8 unders-

shuntnen (210-270) 1. 800-1150(Revised)

¥ Gri 0l

ohuntman (260-400) Is. 950-1500(Revised)
Grr - 0la

phunting (330-480) 1:.1200-1800(Reviscd)

¢ Eador old

- Under ruies ti.e cpglicent could rot be

ulloved to ofTicicte us ohunting Jumedar

F (120C-1800) which u.ounts to double cdhoc
' prosotion. It is «iso suboitted that the

cuthority i.c. assistint Cperuting Juperintendent
wader wiosc sgiynature tie iopugned order duted
21.3.1986 wus issucg, w.s nob tlhe co. petent
wutrority to promotc or ucxe un oricr f{or
puynieni ia the grode wnd scele of 1., 1200-1800,
furcaermore tihe sulld promotion orcer dotced

m[’.—* ¢ ;
21,3.1986 wus,issued by che P 3rokch vhich is

wmpt cut.orised to do so. )
21. Thet the contunss of parc W(vi) are

incorrcct hence cdenicl. The recl fiets in
l this rog rd huve cuirecdy bous sueted in the
Joreoing puregriphs.  Lhe photocorzics oi Lhe

scaiorify 1ist ditcd 1456798% i 1.4.1487 wro
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being ciuc.oscd aderciti us alneourc 20442

gggLﬁ?I&@puctchly.

22, Theo tiie coatence of pure H(vii) are
i1 corrcet nence Guidded. It 1s suonditted that
Gr L

Tt wpoadce at wves vorging as EhuntmaQﬂiu grade
Ol iie 210"270/800"‘1150 WoCe s 601001980 and
his pay wes accordingly charzed in suid sccle
end not in scale of ks, 750-900 as alleged.

It is submittec that therc is no pay scale

( 750"'900) *

It is further submitted that the
17-8. 87 and 2.2 88

rcpreSUnt;tioncdutedn2%.%@v$987 of the applicuant
regerding ouvidciading charge (Allowance) as
shunting Junadur Wastconsilcred. The natter
vus wlso represunted t.rough the Union. It
ves aecl ded to pay Ll the olliciuting allowunce
in pay sc&lu (950-1500) &t ise 950/= Weeofs
21.3.1986 und ©1lso tic sist:ke in issuing the
prouotion orcer deted 21.3.1986 was corrected
vy thie order dited 30411.1990 wiiich has been
passcd by tihe coupetent cuthority in order to
correct tiic mistaixe whici had crept in the

orisina. order of prouotion d.ted 21.3.1986,

23. et in repdy to para W(viii) it is
aduiticu taet e matter wvas ropresented tliroush
Liajion. Jiae s:iae has Loea exumincd on nerits

wna bae deelcdon aws been t.ken as contulned i
orcer w.ted 3001161990 (asicxure .jo. 1 to the

putitio:n)

-

00‘..12
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24, Ihat the contents of parc 1!- (ix) are
iacorrcet ‘nd deaieds Rosl .cis in this
re;.rd have clre .oy beenn steited in the
fore;,;oing purigraphs. o adhoc prowmotion could
be jiven to the petitiocaer supcerseding his
suniors. Jurthermorce, double cdhoc promotion
arc strictly burred unacf the s.rvice rules
of' tiie petitioner. It is furthcr submitted
that the impuzncd order ditecd 30.11.1690 is
more rectification of the uistake comzitted
carlier wnd does not aicunt to wny reduction
in renk or reversione. I.a the circuustinces,
it cocs not uttrect the provisions of

Disciplinic ond appeul Rules either,

25, Thut the contunts of pare % (x) are
incorrect hence denica. It is ewmphaticully
stuted thwte no person juiior to the petitioner
is wvorxing on the post of oaunting o anad.r
(1200-1800) as clleped. wO Lo oS 5ﬁri csehid
Hussuin is coacerned, he hus been vorging

Gk '
as bhuntmmﬂin tic grude ad scole of
tie 950-1500. oudid wiari J:0:id ussain wes Uiy
sclected in ohe sclection nLield curlier,
Conse uently wari sohida iuss.in vos prouotcd
ws biuntiag Jomuder (1200-1800) vide Order
o &/I1/210/shunting Junwdor/88 ¢ ted 12.10.1$88,

o true copy of wilch is encloscd Lerevith as

- - v
dahnexure il0, .

It wvould Jurthecr »e relevent o point

oul thot the peticioner has been holding
Gt
PUor ©atdlve poy 08 cauatond in che lower
srns wid scule of e 800-1150 vhdcen is ot
o0 00 .13
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cligiole evea to be considered for prouotion
to tie post of Shunting Jumadur cid cannot even-
p.rticipute in the selection for tiut., The
petitioner can be considered for tiie next
prouotion post of his grude cnd scale i.e.

Gr. > :
shuntuan is. $50-1500. The opportuiity was duly
siven to hin b ticcs i vivieh & Smbded as stoted
ia the forczoin; neresr.phs. bhri zenid iussain

thercfore, is not juuior to the netitioner at all.

26, Thet the contents of para 4 (xi) is
incorrcct hence denieds The eppointin; authority
of vlic petitioner is assist.nt Opersting
supcrintendent i.e. opposite party no. 3, vhercas
iic hes been reverted by the DeB.0. who is the

coupetent authority.

27. That the coatents of para 5 of the
splicution are incorrect hence denicd. lione of
thc crounds stuted in the petition are tenable
cither in law or in fuet. The petitioner is

not cntitled to any of the relicef claimed for
and tac petition is liukle to be dismissed

vith cost in fivour of the ansvering oppasite

p.rties,

It is further submitted that the
appadcunt has not submitted uny depurtmental
representation ggainst the impugned order
dauted 30,11.90, Hence also the petition is
premeture tnd liuble to be disiissced on that

[}
\count o180,

eeseeeddlF



20 . Thet Liiexure .0+ o t0 5 have been coupaired oy

thedeponent and are *.;r:e/photompics of their origiralse

Luck e/

~
!
N

SITHIF G 7 - s,
pated: 7. 23-5/ qEfR &, wdid

I the official avove raw.cd, do Leircuy 6oLy

L N
(W Y]
tie contents of paras 1L of tuis coviier s l) cle

triz 0 ay own Knowledge, those or the p&ré 2 1o 26 arc

- vo-

lieved by me to ve true vésed o..reco.d a:d le Pl &d.ice-

o part of it is false a:d .otiing ..aterial les

been concealed, so iielp me Gode

- T“ T- }
Lucknow/Dated: /- 2-i St 14



l-" ? :’“ ', T e, ; ! . i T )/ L— ] *'{ ! - .

215.’ e Al Heid L 6';1,"31%‘ g 3 L /’/W'Qw(
M e 4 04 '
: et vtear 13l s ol ';7<L;;~/; ‘LT

Lo

.—-——-—__

0/’1 Ne "—{C'g 5"3‘ /6? (}'\[ (l\)

Z@?Cm Vimgt - : - - 75‘/7(1"1;4’{:,; )

t | \//1: EASY RN

“ Ci L ULE g 6} %l ¥, _,iﬂ o — - ~ € ﬂbf 51 % ,Iéfl(/_flg
y ctrw Lo /

R A /

N Nl



AU tnvtg e Ko f

Annexure-1

“ . Statement indicating the restructuring of nﬂo:v.%; & 'D' g2 Care (Aaneyure to
Rly.Minisiry's letter io,PCIII/80/UPG/19 dated 25.7.7S83

SOl Category - mumamHmwl mm«»mom Mmm»msﬂu ltmuwmm9m imﬂmﬂ NwtiﬂomrManruwmwu ST T
No, scales(R5) tion. scale of posts. tien/noq- Remarks.
m e e e e e e e et et h e e e et e e e e DbRY._ __ _ _ _ _selection., _ _ _
XX X XX XX vy X~
YARD SIAFF
10. Pointsman/Leverman 210-270 Pointsman/Levermaug 210-270 35 - -
Shuntman . Kuntman/Cabiama:
: Gr.ii.
Gtinman Gr,.II 210-270 ) Pointsman/Leverman/ 260-4CC 65 Selection, -
) SQuntman/Cabtinman :
) Gr.I
)
Cabtinman Gr.I 225-308 )

— 71 ~t - S/ -
. {(KVENKATESAN)
JT.DIRECTOR ESTT: (F&A)
RALLVAY BOARD.
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BEFORE THE HON' BLE CENTRAL ADMINISTRATIVE TRIBUNAL

CIRCUIT BENCH: LUCKNOW,

0.A, NO, 408 OF 1990(L)

ve Applicant
Versus
Union of India and others ,. : Opp. Parties

REJOINDER AFFIDAVIT

I, Pooran Singh, ayed about 33 years, son of

Sri 8arju Singh, resident of Village - Dutt Nagar

Bishen, Post Office Bargon, District Gonda, do hereby

solemnly affirm and state on oath as under :-

3.

4,

That the deponent is the applicant, who has
read all the contents and is fully conversant

with the facts deposed herein,

That the contents of para 1 and 2 of the counter

affidavit need no comments,

That the contents of paras 3 to 6 of the counter.

AN
affidavit are not disputed,
That the contents of paras 7 & 8 of the counter
Affidavit are admitted, Moreover, it may be
stated here that though the scale was revised
to Rs, 800 « 1150, but the actually applicant

has not been paid salary in the revised scale,

00020



Se
6,
hY
¥
. ' 7 L4
!
%
8.
<
Y o

2,

That the contents of para 9 of the Counter

aAffidavit are admitted,

That the contents of para 10 of the counter
Affidavit are not admitted as stated, It may be
sutmitted that the petitioner was promoted along
with another person being the senior most Shuntman

and as such, he has right to continue on that post,

That in reply to the contents of para 11(a) of the
counter affidavit, it may be stated here that

at the time of pn‘_:motion oniy the petitioner and
one Sri Ram S&hail, were available for promotion

as the persons senior to the petitioner and Sri
Ram Szhai were either holding the post of shunting
Jamadar and other equivalent posts, and as such,

there was no supersession of his seniors,

That in reply to the contents of para 11(bj(c),

12 of the counter affidavit, it may be stated
here that the counter affidavit itself shows

that as per Board®s letter dated 29.7.1983,
contained in averment 1 to the counter affidavit,
the scale of Grade I and Grade II, Rs,210-270

and Rs, 225.308, has been merged in one scale of
Rs. 260..46"6, and since the petitioner was promoted

in the scale of Rs, 210-270 in the year 1980, he

~ became entitled to get the revised merged scale

of Rs., 260 - 400, and as such, the persons placed

in Shuntman Grade II & Grade I, both are eligible

.0.3.
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3.

for promotion to the post of Shunting Jamadar

since the petitioner has qualified the advance
training of Cabinman/Shunting Jamadar Examination
held on 17-10-1984, he is eligible for peomotion

to the post of Shunting Jamadar, It may be pointed
out here that the order of promotions, contained

in Annexure . 5 itself shows that the persons
working in the scale of Rs, 800 - 1150 viz, 8/sri
Balaji Prasad and Karuna Shankar were also consi.
dered for promotion, It may be further stated
here that a bare perusal of the impugned order
would reveal that the petitioner was promoted under
the orders of the Divisional Railway Manager
(Operating), vide order No, E/11/210/110/86, dated
21.3.1986 and as such, the plea taken by the
opposite parties in para under reply are wrong and

misconceived,

That in reply to the contents of para 13 of the
Counter Affidavit, it may be submitted that since
the pay scales of Shuntman Grade I and II were
merged in the scale of Rs., 260 - 400 (Revis;é

o “

in Rs. 806 -~ 1500), there was no occasion to

hold the selection for Grade I post,

That the contents of para 14 of the counter
affidavit are admitted, to the extent that the
impugned order of reversion was passed, when the
petitioner approached the authorities through
Union in respect of salary. Rest of the contents

are derliedo

.0.4‘.
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11,

12,

13,

14,

1s,

16,

4.

That the contents of para 15 of the Counter

Affidayit are emphatically denied,

That the contents of paras 16, 17 and 18 of

the counter affidavit are not disputed,

That the contents of para 19 of the counter
affidavit are not admitted as stated and those

of para 4(iv) of the petition are reiterated,

That the contents of para 20 of the counter
affidavit are admitted to the extent that the
pay scale of Rs, 260-400 has been merged in the
scale of Rs., 950 « 1500. Rest of the contents

are emphatically denied,

That the contents of para 21 of the counter

affidavit need no comments,

That the contents of para 22 of the counter
affidavit are not admitted as stated, The peti-
tioner has represented for payment of salary
payable to the post of Shunting Jamadar and not
for officiating charge (allowance) as alleged by
the opposite parties in para under reply, but
still the petitioner has not been paid salary
for the post of Shunting Jamnadar on which he

is working,

000.5
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17, That in reply to the contents of para 23,

v
it may be stated ghere that on the repre seh.

)_\ ‘ tation of the petitioner through Union, the auth-
rities have become prejudiced with the petitioner &
¥ ;' have taken the arbitrary action,
18, That the contents of paras No., 24 and 25 of

the counter affidavit are denied, Since the
scale of Grade I and Grade II were merged in

one scale, neither there was any double P Iromo-
tion, nor any mistake in the promotion of the
petitioner as alleged by the opposite parties,

It may be pointed out here that though the scales

of were merged in one scale, the persons holding

|
:
:
N
8
i
.
.
|

the posts in the alleged scale of Rs, 800-1150
have also been considered for promotion to the
post of Shunting Jamadar as shown in the promotion
order dated 12.10.1988, contained in Annexure.S

to the Counter Affidavit,

That the contents of para 26 of the counter
affidavit are admitted with the modification

that the order of reversion has been passed

by the D, 8, O,, who is neither the dppointing

C ) 0006.
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authority, nor he has issued the order of

promotion,
20, That the contents of paragraph 26 of the
/\k counter affidavit are denied, The petition

is liable to be allowed with costs.

LUCKNOW: -’1-“——-—*11\@
“ - Y25
DATED; 20 - & N e
D EPONENT
\?" I, Pooran Singh, aged about 37 years,
son of Sri Sarju Singh, resident of village Dutt Nagar
Bighen, P.O, Bargon, District Gonda, do hereby verify
“— ~
that the contents of para l toZ/g/l/s/Iare true to my
personal knowledge and those%,9 /pto 2o “ are believed
be me to be true on the basis of legal advice received
and that any material fact has not be been suppressed,
“
y \.){
LUCKNOW; . y (N o
: 130 )IpE
DATED; Do - 6-9\° DEPONENT
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Before. Coyitinl Actmientilive < Fribuad @cyw/f\.oéw&wow

In the Court of
] 0;‘} No. pr(? of 19}?0 @)

Pororcom St R

.........................................

.......................

do hereby appoint and authorise Shri....A.’.Q&l]ﬁ’/( ..... N (%7’4 ............................ .

led
«  Railway Advocate. .. JLLLC/ VV&)L/J ....... to appear, act apply and prosecute the above des-
cribed Writ/Civil Revision/Case/Suit/Applicaion/Appeal on my/our behalf, to file and take back documents,
toiaccept processes o° the Court, to deposit moneys and generally to represent myselffourselves in the above
proceeding and to do all things incidental to such uppearing, acting, applying, pleading and prosecuting for
myselffourselves. N

" IJWe hereby acree to ratify all acts done by the aforesaid Shri. . M\{\. N A4 "

I "
L LA PR TLE S P RRLRTRPEE Railway Advocate, AULC[CWO’}\/ .....
.............................................. in pursuance of this authority.

;| IN WITNESS WHERE OF these presents are duly cxecuted by mefus this................ ........

..................................

l ] C() Pﬂ = rl—,
ER -54550400—80. —4 7 84 NN

NER 5453040050 ﬁfﬁ’f’l’{{“/ #\( C,'P( M\m,\(,?

kit Nigem, i

" ﬁp/" | - 7]
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Clibeudi Lsoiie..
9.1 No, 408/90(L)

Pooran Sirgh coa Applicart.
Versus,
Urnion of Iniia & Others ... Respondents,

Dated 3 18,7.1991,

Hon'ble Mr,., Kausal Kumar V.C

Hon'bie Mr, D K,Aarawal, J.M

On thes rzcuest o1 counsel ior

oth varties case is adjourned to 17.2.21 for

te.

4

garingflnterim order shall operate till naxt

J.M v,C

sa/- Sa/-

// True covy //

}@' 27375
Degxity Regietray’/
Central Muinistragiye Tribuag)
L“ﬁkﬂO‘?B@ndL
Lucknow
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| CENTRAL ADMINISTRAIIVE TIBUNAL v
CIRCULT simCH ¢ LUCKNIL /
0,A No, 408/90(L)
Pooran Singh soe Applicant.
Versus,
Unicn of India & Others ,.e Respondents,
Dated 8 18,7.1991.

Hom'’ble Mr. Kausal Kumar V,.C

>\ m'ble Mr, D K,Agr J.M

4 Om the request of coumsel for
both parties case is adjourmed to 17.9.91 for
hearing dmterim order shall operate till mext

J.M v.C
54/- 54/~

// True copy //

AL
T e Tl
UJoutral Administrative
Luckoow Bench,

Lucknoy




